CENTRAL ABMINISTRATIVE TRIBUNAL
CALCUTTA BENCH
8A/240/9%0 ' Date of @rger s 22-9-§3

Fregent s
Hen'mle Mr. B.P. Singh, Administrative Memwer

Hen'ele Mr. Nityananda Prusty, Judicial Memeer

Pipak Kumar Kelay & 2 8rs. Applicants
~V3= |
Unien ef Indiag (Pefence) & 2 ors.l Respendents
-~ | |
Per the applicant s Mc. S.K. Ghese, Ceunsel

Fer the respendents s Ms. U.Sanyal, Ceunsel

8 RBE R

B.P. Sipgh L ﬂ

Ld. Ceunsels for beth sides are present.

2, This 0A has peen 'fileé oy the applicants |

against nen-extensien of benefit ef the judgement and erder

as well as exclusien ef bhe agpplicants frem prematiom.

The applicants Rave prayeéd fer the fellewing reli@fsv:~'

(1) (Leave we given te the applicants te file this jeint
spplicatien in terms eof Rule 4(5) (a) ef the Administrative
Trisunals (Precedure) Rules, 1987;;

(2) te direct the respendents te give benefit ef the judgemert
and erder passed in ®A/92 en 3-1-95 te the applicants
herein as has seen accerded to the applicants Ne.l te 13
te the said $4/1219/92;

(3} te direct the respendents te censider the case of the
applicants in terms of statutery rules and net in terms
ef any executive erder bye passing thelstatutory rules

and give premetienal kenefits te them;
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(4) te direct the respendents te assign preper senierity
pesitien to the applicants in terms ef the statutery
rules and in terms ef the judgement and eréer passed
in 0A/1219/92 en 3-1-95;

(5) te cancel, withdraw and/er rescind the rejectien of
oréer of prom;ien te the applieanﬁs herein insefar
as it relates te the erder of premetiens a3 centained
in Annexure » hereef;

(8) te direct the respendents te preduce the entire
recerds ef the case pefore the H@n'ble'Triﬁunal
for aéjudiCation of the issued invelved herein;

3. ‘Hegrd Lé.Ceunsels for'botﬁ giéés. Lg. Ceunsel

fer the respondent; submits that the reiiefs prayed fer

wy the applicantz in this case have since beer granted

ané necessary erders grating seniority,iiah as well as

premetien have since heen issued and thus this @A has

pecoms infructueus. Cepies of such erdéers hagve alse been
preduced sefere us and the ggme are kept,*%_ﬁgs'rd-

4,  In view ef the abeve the A is dispesed of

as it has beceme infructueus.
'd
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Nityanarida Prusty, a 8.?.5ingh,

Judicizl Memeer. » Administrative Memoer.



